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INTRODUCTION 

I, the Chairman, Committee on Public Undertakings having been 
authorised by the Committee to submit the Report on their behalf, pre-
sent this Fifty-eighth Report on the action taken l1y Government on 
the recommendations contained in the Twenty-Fifth Report of the Com-
mittee on Public Undertakings (Fourth Lok Sabha) on Praga Tools 
Ltd. [Paras in Section IV of Audit Report (Commercial), 1968] 

2. The Twenty-fifth Report of the Committee on Public Undertak-
ings was presented to Lok Sabha on the 21st February, 1969. Govern-
ment furnished their replies indicating the action taken on the recom-
mendations contained in the Report by the 7th November, 1969 in 
six batches. 

3. The replies of Government to the recommendations contained in 
the aforesaid Report were considered and approved by the Committee 
on the 4th December, 1969 and the Chairman was authorised to finalise 
the Report on the basis of the decision of the Committee and present 
it to Parliament. 

4. The Report has been divided in the following five Chapters:-
(i) Report; 
(ii) Recommendations that have been accepted by Government; 

(iii) Recommendations which the Committee do not desire to 
pursue in view of Government's reply; 

(iv) Recommendations in respect of which replies of Government 
have not been accepted by the Committee; 

(v) Recommendat.ion in respect of which final replies of Gov-
ernment are still awaited. 

5. An analysis of the action taken by Government on the recom-
mendations contained in the Twenty-fifth Report of the Committee on 
Public Undertakings (Fourth Lok Sabha) is given in Appendix XVII. 
It would be observed therefrom that all the l7 recommendations made 
in the Report have heen accepted by Government. 

NEW DELHI; 
jllnUilry 12, 1970. 
P4USQ 22-:-189T(S) ".--

M. B. RANA, 
Chairman, 

Committee on Public Undertakings. 

.~, : 



CHAPTER. I 

REPORT 

The Committee would like to record that replies of Government to 
the recommendations contained in the Twenty-fifth Report on Praga 
Tools Ltd., [Paras in Section IV of Audit Report (Commercial). 
1968] which have been seen and concurred in by the Ministry of 
Finance (Defence) and the Comptroller and Auditor General of India 
were received in time and to the satisfaction of the Committee. 



R.ECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY 
GOVERNMENT 

R.ecommeodation (Serial No.1) 

The Committee find that non-inclusion of all essential items of ex-
penditure and inadequate provision in respect of certain items are com-
mon lapses of the estimates contained in the project report estimates. 
If the Miniatryl managt.'ment of an undertaking acts with proper thought 
and foresight revision of estimates in many cases can be avoided. Up-
ward revision of estimates later on not only puts extra burden on the 
public exchequer, but also affects the cost of production adversely. The 
Committee hope that the management of Praga Tools will now ensure 
that the various projects under execution at present will be completed 
within the latest revised estimates. 

(Paragraph 2.5) d 

The recommendation has been noted by the Govt. and Praga Tools 
Ltd. Praga Tools Ltd.. have confirmed that the projects under execu-
tion will be completed within the latest revised estimates. They have 
also issued internal instructions to all the concerned officen of the 
Company who deal with the matters connected with the preparation of 
the project estimates to ensure inclusion of all essential items of expendi-
ture (including customs duty, freight and insurance charges etc.) in the 
project estimates so as to avoid wide fluctuation in the Project Costs 
and the profitability due to stich revision vide Company Circular No.9' 
uatctl 24-fl-69 (Appendix I). N~cessary instructions have also been 
issued by the Ministry of Defence to all Defence Public Sector Under-
takings under their Jetter No. F. 12 (4) 1691D (PS) ·PC.I, dated 18-8·69 
(Appendix II). 

[Ministry of Defence Office Memo. No. F. 12 (4) 16910 (PS). dated 
16-9-J 96~]. 

The Committee are of the opinion that with the revISIOn of the 
estimates the economics and profitability of the projects should have 
been worked out again. They are constrained tc. note that in spite of 
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a clear directive from the Board of Directors in July, 1966 for review-
ing the pricing policy and improving productivity, no effective steps 
have been taken in this direction. They hope that the economics of 
the projects would now be reviewed without any further loss of time 
and profitability maintained as far as practicable. 

(Paragraph 2.9) 

R.eply of Government 
The Committee's recommeudation has been noted by Praga Tools 

Ltd. They have started reworking the economicslprofitability of all 
projects taking into consideration revise{l increased expenditure. The 
result of the review being undertaken by the Company in this regard 
will be intimated to the Lok Sabha Secretariat in due course. Neces-
sary instructions regarding working out of economics and profitability 
of the projects in cases of significant upward revision of Project esti-
mates have also been issued to all Defence Public Sector Undertakings 
under Ministry of Defence letter No. F. 12(4)169ID (PS) ·pc.n, tlated 
18-8-69 (Appendix III). 
[Ministry of Defence Office Memo. No. F. 12 (4) 1691D (PS), dated 

16-9·1~9]. 

Recommendation (Serial No. S) 
The Committee are sorry to note that the question of compensation 

for supply of wrong' components by. the collaborators in the 1st phase 
of the C.V.A. Drill Chuck was not even taken up with the suppliers. 
The'Y feel that sufficient safeguard should have been provided in the 
agreement against supply of wrong parts, which in this case resulted in 
considerable delay in completion of the third stage of the Project. A 
suitably penalty clause could, to some extent. have compensated the 
loss suffered by the Praga Tools Ltd. on this account. The Committee 
suggest that Government should include a penalty clause for supply of 
wrong or defective equipment in all future contracts. 

(Paragraph 3.6' 
R.eply of Government 

The recommendation of the Committee has been noted by the 
Ministry of Defence and Praga Tools Ltd., for future action. The 
Company has also issued necessary instructions to all the concerned 
officers of the Company vide Company Circular No. 93 dated 24-6-1969 
(Appendix 1). General instructions have also been issued to all Pub-
lic Sector Undertakings and concerned Sections in the Ministry vide 
Ministry of Defence letter No. F. 12(4) 1691D (PS) -PC.III, dated 23-8-69 
(Appendix IV). . 
[Ministry of Defence Office Memo. No. F. 12 (4) 169lD (PS), dated 

16-9-1969]. 
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Jleccnmenc1 •• ioa (Serial No.4) 

The Committee are sorry to note that tbe officials of the Company 
were cuual about location of valuable imported equipment contained 
in two cases which were shipped by the collaborators in September. 
1962 but were lmt in transit and could be located only after 4 months. 
This only goes to prove that the procedure for receipt and inspection 
of equipment were not adequate. They feel that the circumstances 
under which the two cases were not coJlected should have been investi-
gated and responsibility fixed. They bope tbat suitable guidelines would 
now be drawn up to avoid occurretl<:e of SUdl a mistake in fUlure. 

(Paragraph :>. J 0) 

lleply of Government 

The recommendatiolJ of the Committee has been noted by Praga 
Tools I.ld. No. pcrsimal responsibility could be fixed for the missing 
toofings as the officers dealing with the particular case ba\'c since left 
the service of the Company. Praga Tools Ltd. have now issued suitable 
instructions to the concerned officers of the Comp~ny to avoid OCC1.lf-

renee of such mistakes in future vide Company Circular No. 93 dated 
21-6-69 (Appendix I). General instructions have also been issued to 
all Defence Public Sector Undertakings and concerned Sections in the 
Ministry of Defence vidt'! letter No. F. 12(4) (69!D (PS) -PC.IV. dated 
2~f14..)969 (Appendix V). 
[Ministry of Defence Office Memo. No. F. 12 (4) 1691D (P5). dated 

1 6-9-1969J. 

lleoommauJation (Serial No.5) 

The fact that the full capacity of the C.V.A. Drill Chuck Project 
could not be exploited even after its completion is no justification for 
the delay in completion. No effective steps were taken by the manage-
ment to train and impart the neces.~ry skill to the personnel for main-
taining the sophisticated equipment ~fore the completion of the pro-
ject. The Committee hope that the personnel by now have been 
trained to handle the machinery and equipment and their productivity 
is upto the marle.. RCff<lTding labour trouble. the Committee can only 
urge t¥ management as well a~ the union leaders to make every effort 
for lnaintaining harmonious relat;onship'with one another so that pro-
duction in this vital Defena: project does not suller. 

(Paragraph S.12) 

Reply of Govemmeot 
The recommendation of the Committee has been noted by Praga 

Tools Ltd. The Company has also confirmed that the personnel have 



now been trained to handle machinery and equipment of Drill Chuck 
Project and their productivity is UplO the mark. Relations with labour 
are now. satisfactory and it is hoped that this will help to improve the 
productivity 'Of the Company. The Company has issued suitable instruc-
tions for timely selection! recruitment and training of the personnel 
who would be required to handle the sophisticated machinery and 
equipment concerning any new Project so as to maintain its producti-
vity upto the mark, vide Company Circular No. 93 dated 24-6-69 
(Appendix I). General'instructions have also been issued to all Pub-
lic Sector Undcrtakings and concerned Sections in the Ministry of 
Def~nce vide letter No. F.12(4) 1691D (PS)-PC.V. dated 23-8-1969 (Appen-
dix VI). ' 

pIinistry of Defence Otficel\f~mo. N.D. F. 12 (4) 1691D (PS), dated 
] 6-9-1969]. 

R.ecommendation (Serial No.6) 

The Committee is distressed to note that only because the managemen( 
"',Isled a period of 1'1- mnJ1ths in arriving at a decision over a procedural 
m:ltter a large amount <H (orelgn exchange cr~dit was allowed to lapse 
whic~l r'~sttltcd in delaying ~n important project (Pralt Lat11c Chuck). 
They ar:.> ah" mrprised that the maLter was not brought to the notice of 
;\Iill \'L~' ;; t a 1\' slag-e. The\' :Ire sure that if the Ministry had thcmselves 
l"~p, a walch 0'1 the prog:res~ elf the project they wouL! have ['orne to know 
0; l:.c~ delay and 'a ke.'1 timely ;:crion.A. t this stag;:- I he Committee can 
onlv hope ~hat with the change in the management :1Od fhe Board of Direc-
tor..;, suel, a situation will not occllr in f'ltur:~ and decisiom on vital matters 
will be taken by tlte management promptly and confidently. They feel 
that the l\,finistry should also not hesitate to help an,rl guide an undertak-
irig particularly where defence production is involved. 

(Paragi'aph 3.1 (j) 

R.eply of Government 

Tle rccommendation of the Committee has been noterl hv the Minis-
t "\ of Defence and Praga Tools Ltd. for future action. The Company has 
also issued necessarY instruttionst6 a1l its Officers vide Company Circular 
~o, 9~ dated 24-6-1969 (Appendix I). 'finistry of Defence have alsoissu-
ed general instructions to all Defence Public Sector UndertakiIlgs and con-
cerned sections vide letter No. F. J2(4)!691D (PS) -PC.VI, dated 6th 
Sep.tember, 1969 (Appendix VII). -

pfinistry of Defence Office Memo. 1\0. F_ 12 (4) 169lD (PS). dated· 
27-9-1969] . 



e 
Reel .... (SeaW No. 7) 

Non-compJetion of ltage HI of the Tool and Cutter Grinder has been 
attributed to delay in placing orden for the machinery. The management 
not ooly signed the Collaboration agreement with MIs. A. A. Jones and 
Shipman Ltd. without finalising the working arrangements. but also pro-
ceeded in a leilureJy manner to place the orders for the machines. All 
these lead to the conclusion that the management did not make any effort 
to settle the issue at an early date. The Committee deprecate indifferent 
attitude of the management which led to the delay in arriving at a final 
decuion to place the orders for the required machinery. 

(Paragraph ~.20) 
llepIy 01. Government 

The recommendation of the Committee has been noted by Praga Tools 
Ltd. The Company has issued necessary instructions to the concerned 
Officen to avoid such lapses vide Company Circular No. 93 dated 24-6-1969 
(Appendix I). General instructions have also been issued to all Defence 
Publk Sector Undertakings and concerned sections in the Ministry of De-
fence vide letter No. F. 12 (4) 1691D (PS)-PC.VII. elated the 6th September, 
1969 (Appendix VIII). 
[Ministry of Defence Office l\femo. No. F. 12 (4) !691D (PS). dated 

27·9-196~]. 

B.ec:ommendation (Serial No.8) 

It will be seen that even though the collaboration agreement with the 
French Firm was signed on the 8th June. 1966 for the import of Machinery 
for Milling Machine Project. the ("on tract formally ("~e into force only 
on the 14th August. 1967 i.e. after a period of 14 months. Difficulties ex-
perienced were of routine procedural nature. The Committee (eel that it 
is another instance of inept handling of the project and had the Govern-
ment machinery acted promptly these procedural difficulties could have 
been overcome or time-lag reduced. 

(Paragraph ~.24) 

Reply of GoftlDJDeilt 

The observations of the Committee have been noted by the Ministry of 
Defence and Praga Tools Ltd. The Company has issued suitable instruc-
tions in the matter vide Circular No. 9~ elated 24-6-1969 (Appendix I). 
Necessary .mtruc:ti~ ha~ alto been issued to all Defence Public Sector 
Undertakings and concerned sections in the Ministry of Defence to avoid 
the types of the delays refelled to, vide letter No. F. 12 (4) /69/D (PS) -PC. 
VIII, dated 6th Septenber. 1969 (Appendix IX). 
[Minittry of Defen\.'e Oftice Memo. No. F. 12 (4) 169ID (PS)-PC. VIll, 

dated 27-9-1969]. 

., 
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Ilecommeodation (Serial No.9) 

After examining the reasons for delays in completion of the various pro-
jects of Praga Tools Ltd., the Committee cannot help feeling that there was 
a lack of coordination between the undertaking and the Department of 
Defence Production as also between other concerned Mrnistries. They 
hope that all efforts would now be made by the management and the 
Ministry to avoid recurrence of such delays in future. 

(Paragraph 3.25) 

Reply of Government 

The recommendation of the Committee has been noted by the Minis-
try of Defence and Ptagll Tools Ltd. The Company has issued necessary 
instructions to avoid such lapses vide Company Circu~ar No. 9lS dated 
21·6-69 (Appendix I). General jrutructions have also been issued to all 
Defence Public Sector Undertak.ings and concerned sections in the Minis-
try of Defence vide Ministry of Defence letter No. F. 12 (4) j69jD (PS) PC· 
IX, dated 6th September, 1969 (Appendix X). 
[Ministry of Defence Office Memo. No. F. 12 (4) j69jD (PS), dated 

27-9-1969]. 

Recomm~tion (Serial No, 10) 

The Committee are unhappy with the present state of affairs in the 
Company. Labour troubles appear to be the perennial problem of thl." 
Undertaking. The Committee desire tha.t ways and means should be 
devised to boost the labour morale and increase their productivity. The 
Committee are concerned to note the continual poor quality of the castings 
produced by Praga Tools' foundry as well as of these obtained by it from 
outside foundries. 

They would suggest immediate steps to locate required quality castings 
from alternate sources, till they can themselves meet the demand. Reasons 
for falling market for machine tools of Praga should also be analysed and 
the selling organisation strengthened to build up additional markets for 
their products. 

(Paragraph 3.34) 

R.eply of Government 

The recommendation of the Committee on Public Undertakings has 
been n()ted by Praga Tools Ltd. The labour relations between the Man-
agetIlent and the recognised Union have shown improvement since January, 
1969. The supply position of quality castings from outside Sources has 
improved ~nd the. Company has confirmed that this problem is now satis-
factorily solved. The quality of production in the Company's own foundry 
has also improved. Steps are also being taken to strengthen the Selling· 
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Organisation of the Company by recruiting Regional Managers at the ... 
portant places e.g. Delhi, Calcutta and Bombay. The Company has already 
t'ltablillhed a R.egionalOffice in Delhi and this is functioning since 1-6-1968_ 
The Company has issued suitable instructions for prompt and proper 
check.ing of the materials recdved from the suppliers (foreign as well as 
indigenoua) vide Company Circular No. 93 dated 24-6-69 (appendix I). 
Suitable general instructions have also been issued to the Pefence Public 
Set tor Undertak.ings and toncerned sections in this Ministry vide Ministry 
of Defence letter No. F. 12 (4) /69/0 (PS) -PC-X dated 6th September 1969 
(Appendix XI) . 

[Ministry of Defence Office-Memo. No. F. 12 (4) /69/0 (PS) dated 
13 .. 10-1969]. 

JIecw-mencIatioa (Serial No. 11) 
The Committee regret· to note that the break-down of the hammer in 

the Forge and Foundry Division resulted in a loss of production of nearly 
Rs. 30 lakhs. It appears to them that the causes of the break-down were 
not fully investigated by the management and as such it is not clear as to 
how the mishap occurred. The Committee would, therefore, recommend 
that hefore the new tup is aSsembled and put into operation, it should be 
ensured that the factors which caused the earlier break-downs are carefu I., 
investigated and eli~inated 110 as to avoid such break-downs in future; 
(Paragraph-S.S7) . ' 

R.eply of Government 
Tlw rerommendation of t~e Committee on Public Undertakings has 

heen noted 1>'1' PTllga Tool~ LId. The CompanY has stated that the mat-
Itt W(lS ime'ligated. For this purpose. discussions were held bv the Man-
ll((inR Dirt-nor and the Technical staff with Ordnance Factories. Expert 
l!"Om the m:mufacturers of the Hammer and also with a Technical repre-
\CI\I;tti\', 01 tht' Polish Consulate in Bombay. As a result of tht'Se discus-
sions. the Hamlller was c.ompletely taken out fmm the old foundation and 
re·crened after rectifying the defects in the foundation. and a new tup was 
fitted all to the Hammer. For thi~ crc."ction. a retired Technic<ll Officer 
from the On1nance Factories was appointed for nearly three months. The 
Hammt'r h now working satisfactorily. The Company has also taken fur-
ther preventive measures towards the safety of the Hlp by re-adjustment of 
the allied motion ... ·ums whenever the dies are changed. 'Vit~ the change 
ill weight of die blocks tlu:motion·arms are ,suitably re-set so that the piston 
;tfter a rebound traverses the backward stroke in a regulated manner not 
to llang against the Slop-piston provided below the piston cover. This is 
being thed .. ed most mcticuloll .. h· from the time th.e new tup wasfiited on 
to tI~e Hammer. The Company is keeping a shift-wise vigil on the ·tig'hten .. 
ing of nuts and bolt, and checking up of various springs. so that.anr Haw 
will be detected at the out-set itself. and not allowed to develop intoa 
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major break-down. General instructions have also been issued to all De-
fence Public Sector Undertak~ngs to avoid the types of lapse referred to in 
the observations ot the Committee on Public Undertakings vide Ministry 
of Defence letter No. F. 12 (4) /69/D (PS) -PC. XI dated 6th September 1969 
(Appendix XII) . , 

[Ministry of Defence Office·Memo. No. F. 12 (4) /69/D (PS) dated 
7-11-1969]. 

1leromm.endation (SerIal No 12) 

The Committee are not· convinced with Government's reply that be-
cause of the limitation of floor space 66 per cent achievement of tbeoretical 
rated capacity was considered satisfactory for the Praga Tools Foundary. 
The limitation of floor space should have been taken into consideration be-
fore fixing the rated capacity of the Foundry. It h unfortunate that the 
management did not take adequate steps to provide necessary floor space. 
They suggest that the Management should immediately assess the addi-
tional floor space requirements and take steps to provide it. They feel 
that such a matter should not have been allowed to stand in the way of 
achieving rated capacity in the foundry. (Paragraph-3.42) . 

Reply of Government 
The position existing in the Foundry was reviewed by the Board of 

Directors of the Company at their meetings held on 20·11·68, 20-12-l96~ 
and on 22-1-1969. Certain steps have been taken by the Management as a 
result of which the production has started improving. The total produc-
tion of castings in the Praga Tools Foundry during the first six months of 
1969-70 (i.e. April to September 1969) has been 382 M/Tons, as compared 
to 165 M/Tons for the same period during the previous year. Action has 
also been taken to provide increased space to a limit extent to allow reo 
organisation and partial modernisation of the Foundry. Suitable general 
instructions have also been issued to all Defence Public Sector Undertakings 
to ensure prompt remedial measures, wherever lack of floor space or other 
similar factors are found to be coming in the way of achievement of the 
rated capacity of a project vide Ministry of Derence letter No. F. 12(4)1 
69/D (PS) -PC. XII dated 6th September 1969. (Appendix XIII). 

[Ministry of Defence Office Memo No. F.12 (4)1690 (pS) Dated 
1-11-1969]. 

Ilecommendation (Serial No. 15) 
The Committee regret to note the continued shorlfan in rated capacity 

of the Foundry. In 1966-67 the shortfall was 70 per cent whereas in 1967-
68 it was 64.2 per· cent i.e. only an improvement of 5.8 per cent. They 
would stress the need for further augmenting the efforts to achieve the rat-
ed capacity as early as possible. (Paragraph-3.44). 
2913 (Ai) LS-2. 
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Reply of Gcwernmeat 

Please see the reply to recommendation No. 12 (Para S.42). During 
the year 1965.69. actual production of castings in the Praga Tools Foundry 
waa of the order of 881.00 MIT as cC?mpared to the Tat~l capacity of 
807.50 MIT resulting in a shortfall of 52.80 per cent in tenD~ of the rated 
capacity. It is hoped tpat the position will improve after the proposed 
modernisation of the Foundry. 

[Ministry of Defence Office· Memo. No. F. 12 (4) /69/D(PS) dated 
1·11.1969]. 

a_endadoa. (SerIal No 14) 

The Committee note. that some steps have been taken to reduce wast-
age and effect economy in the cost of production. They. however, feel that 
further concerted efforts are required to improve the quality of tools and 
labour management relationship. (Paragraph 4.5). 

In order to improve the quality of their products, Praga Too]s Ltd. 
hilve taken steps to appoint a qualified design engineer and also to hire the 
services of the experts of Nationa] Productivity Council for study of 
methods, utilisation of modern machines. inspection, planning and CG-

ordination. As a result of the discussions held with the l..abour Union. 
the labour relations in the Company have also improved. General instruc-
tions ha~e also been issued by the Ministry to all Defence Public Sector 
l'ndertakings vide Ministry of Defence letter No. F. 12 (4) /69/D (PS)-PC-
XIV, dated 25-9-1969 (Appendix XIV) to take concerted steps. where these 
are not being taken already, to reduce wastages so as to effect economy in 
the cost of production and also to improve the quality ot'their products 
(where necessary). The need for maintaining harmonil)us labour manage-

ment relations has also been emphasised in these general instructions. 

[Ministry of Defence Office-Memo. No. F. 12 (4) /69/D (PS) dated 
24-10-1969] . 

JteconnnendatioD (Sedal No. 15) 

The Committee are not strre that the eluH-e unutiJised labour in the 
various divisions of the Company is due to market slump or sporadic work· 
load. They would recominend that a review of the labour requirem~nts 
shOuld be made in wcontext of the Q.isting demand and the production . 
capacity. If any surplus labour is found in ally division. it should be ~ 
trenched OT suitably absorbed elsewbere. 
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Reply of Govemmeat 

The recession in the .. Engineering industry is the main cause for reduc-
tion in the work-load of the COIttpany. In order to meet the situation, the 
Company has taken up diversification of its lines of production. Mean-
while the Company has been asked to carry out review of the labour re:-
quirements in its various Divisions in the context of the existing demand 
and production capacity and the results of this review will be intimated 
to the Lok Sabha Secretariat in due course. The recommendation of the 
Committee that "if any surplus labour is found, it should be retrenched or 
suitably absorbed elsewhere", has been noted. General instructions to the 
Public Sector Undertakings on this point have also been mtted, vw,e copy 
of letter No. F. 12 (4) 1691D (PS) -PC-XV dated 12th September, 1969. 
(Appendix XV). 

[Ministry of Defence Office-Memo. No. F. 12 (4) /69/D (PS) dated 
1-11-1969]. 

Re(lOIDJDeI1dation (Serial No. 16) 

The machines have been purchased by the Company from time to time 
without planning. for their specific use. From the information furnished 
by the Ministry to the Committee it appears that seven machines are lying 
unsold and a large number of machines of various usages have remained 
idle in the past for considerable periods of time on a number of occassions. 
Purchase of machines, without planning their use beforehand not only 
leads to blocking of capital and impairs the value of the machines by way 
of depreciation, but also vitally affects the economy of the Company. The 
Committee desire that all pos&ible steps should be taken to avoid the pur-
chase of unnecessary machines in future and to fully utilize those which 
have already been purchased. Machines should be disposed of as soon as 
they are found surplus to the requirements. 

(Paragraph-6.7) 

Reply of Government 

The recommendation of the Committee on Public Undertakings has 
been noted by Praga Tools Ltd. The Company has now readvertised in 
Press for early disposal of the seven surplus machines. Offers for 5 out of 
7 machines have been received and the Company is negotiating for final 
confirmation of the offers with the successful tenderers. The Company 
has also issued jgternal instruaions to all concerned to avoid lapses of the 
type referred to in the Committee's Report hereafter vide Company Cir-
cular No. 9~ dated 24-6-1969 (Appendix I). General instructions have 
also been issued by the Ministry to all Defence Public Sector Undertakings 
to see that the machinery is not purchased without proper plarniing so that 
purchase of unnecessary machinery is avoided and the machinery which 
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has already been purchased is lully utilised. The Undertariirgs have also 
been advised to take prompt steps to dispose of surplus machinery as soon 
as any items are found surplus to the requirements of the Undertakings 
vide Ministry of Defence letter No. F. 12 (4) /69/D (PS) -PC-XVI, dated 
25-9-1969. (Appendix XVI). 

[Ministry of Defence Office Memorandum No. F. 12 (4) 1691D (PS) 
Dated 1-1l-1969]. 

Recommendation (Serial No. 17) 

The Committee hope that the Ministry and the Management will do . 
their best to set the affairs of the company right and ensure that it func-
tions efficiently and shows profits soon. 

(Paragraph 7.2) 

R.eply of Government 

The recommendation has been noted by Praga Tools Ltd. and the 
Ministry of Defence. . 

[Ministry of Defence O.M. No. F. 12 (4)169ID (PS) dated 27-9-1969]. 



CIIAP'I'ER. m 
~ "--RECOMMENDATIONS WHICH THE COMMITTEE DO NOT 

DESIRE TO PURSUE IN,VIEW OF THE GOVERNMENT'S REPLY. 

NIL 
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CIUP'l'EIl IV 
RECOMMENDATIONS IN RESPEcr OF WHICH REPLIES OF GOV-
ERNMENT HAVE NOT BEEN ACCEPTED BY THE COMMITTEE 

NIL. 

J4 



CBA.P'I'Ell Y 

RECOMMENDATIONS1N RESPECT OF WHICH FINAL REPLIES 
. OF GOVERNMENT ARE STILL AWAITED. 

NEW DELHI; 

January 12, 1970 
Pausa 22, 1891 (Saka) 

NIL.' 

M. B. RANA, 
Chairman. 

Committee on Public Undertaking,. 
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APPENDIX I 

PRAGA TOOLS LIMITED 

COMPANY CIRCULAR NO. 93, 

SVBJECT:-Project Formulation and Implementatio". 

Various projects undertaken in Praga had certain shortcomings, due to 
which, there had been considerable delay and confusion in the implementa-
tion of the Projects. 'Ioe shortcomings are briefly as under:-

(i) Non inclusion of all essential items of expenditure and inade-
quate provision in I'C3pect of certain items resulting in the sub-
sequent upward revision of estimates thereby affecting the pro-
fitability of the projects: 

(ii) Non provisioning of sufficient safeguards with suitable penalty 
clatlsc [or supply of wrong components by the collaboraton. 

, (C.V.A. Drill Chuck Project) : 

(iii) Not taking effective steps for training and imparting necessary , 
skill for the personnel for handling and maintaining the sophis-. 
ticated equipment: 

(iv) Avoidable delay in decision making due to procedural matters 
resulting in the lapse of Foreign exchange credit' and delay in 
completion of Project (Pratt Lathe Chucks Project) : 

(v) Signing of the Collaboration agreement (in case of Tool Be Cut-
ter Grinder Project) without finalising working arrangements 
resulting in the delay in placing orders for required machinery; 

(vi) Purchase of Machinery without planning for their specific use 
and non disposal of machines as soon as they are found surplus 
to requirements. 

It could, therefore, be seen from the above that in case adequate pre-
cautions were taken at the time of the preparation 'of Project Reports _ and 
drawing up of agreements with Foreign Collaborators the lapses pointed 
out by \he Committee could have been avoided. 

In order to avoid, in future. similar or other lapses the following 
instructions. in brief, are laid down which should be strictly followed by 
all the concerned officers of the Company who deal with the .matters COl~ 
ne('too with a Proj«t 

16 
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('l· Preparation of Project Report: 

Preparatioll of feasibility studies forms an important and essential ex-
ercise before a ~roject is taken up for implementation.· The Planning 
Commission (Committee on Plan Projects) have compiled a manual out· 
lining the fundamental elements of such studies. In drawing up the Pro 
ject Report this manual may usefully be consulted. The salient feature.. 
of this manual are given in Annexure I but whenever necessary reference 
should be made to the manual copy. The following aspects of each Pro-
ject will have to be examined among other things. 

(a) Demand. 

(b) Preliminary Technical Feasibility. 

(c) Preliminary economic Feasibility. 

(d) Total Capital Cost. 

(e) Methods of implementation. 

In working out the Economics of the Project, care should be taken to 
see that adequate care is taken regarding the fluctuation in market demand 
flexibility of Pricing Policy and improving Productivity to maintain the 
profitability. . 

1n working out the capital cost of the Project, all essential items of ex-
penditure (inclusion of customs duty, freight & insurance charges etc.) 
should be provided for in the estimates which should be reasonable so as 
to avoid wide fluctuation.in the Project Costs and the profitability due to 
such revision. 

The Project Report should also indicate in definite terms the machinery 
& equipment to be procured from abroad as well as indeginoush. 

(ii) Drawing up of agreements with Fat'eign Coliaborators!Suppliers on 
deferred payment terms. 

(a) Technical Know-how: 

In res~t of the Technic:al Know-how clause provision should be made 
so as to enable the Company to sub licence the technical know-howlpro-
duct design/engineering design under the agreement to another Indian 
Party, should it become necessary. . 
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(b) Technical Know-how Fee at Royalty: 

In the case of payment of lump sum amount for technical know-how 
it should be lubjectto Indian Taxes. In the case of payment of Royalty, 
the rates should be as minimum as possible without guaranteed ceiling and 
'should be lubject to Indian taxes. The Royalty rates for different indus-
tries have been 6xed by Govt. of India and these rates should be adopted 
vide M. of D. F. No. 17 (155) 1681D (PS) dated 24-9-1968. Instructions 
issued by Government of India. from time to time, on this matter should 
be consulted. 

(c) Drawings, Tooling.f &: Components: 

In the case of Drawings, Jigs at Fixtures. Toolings etc., and other tech-
nical know-how information, adequate provision should be made for its 
timely supply and numbel of copies with suitable penalty clause for delay 
and wrong supplies. Similar penalty clause should also be inserted in the 
agreement for the delayed or wrong supplies of components and sub-
assemblies. In every case of drawings, transparencies must be obtained. 

(d) Training of Company Employees: 

Adequate provision should be made in the agreement for inplant train-
ing of Company's employees, without any reservation, in the works of the 
Collaborators. The Collaborators should not only train the employee in 
.the general manufacturing technique of the product but also should 
undertake to train in the handling and maintaining the sophisticated 
machinery and equipment wherever necessary. 

«(') Visit of Collaborators exports to our Works; 

In the event of the visit of Collaborators experts to our works care 
.mould be talten to provide a clause in the agreement fixing their number, 
fee and halting eXpenses, clearly defining the amount pl\}"able in Foreign 
.exchange and Indian Currency. 

(iiI) Implementation of Project: 

After the Project is sanctioned by the Board of Directors of the COm-
pany, the sanction of the Government of India as necessary should be ob-
tained and get foreign exchange Il$ quickly as possible. All delays in pro-
<edural matten should be avoided and bottlenecks if any should be ~­
wived by taking up timely action at appropriate levels in the Administra-
tive Ministry. All delay' in the signing of agreement and placement of 
orden on CollaboratorslSupplien should be avoided. In case·of any delay, 
~a1 contacts must be made and ddays avoided. 
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(iv) Processing of Purch!lSe of Machinery: 

Simultaneously with the action to obtain sanction by Govt. of India 
of the Project, action should be initiated for D.G.T.D. clearance for 
machines to be purchased. Thereafter prompt action should be taken to 
apply for release of Foreign exchange and issue of import licences. 
SimultaneOusly action should also be taken to obtain quotations for 
machinery to be purchased and concurrence and sanction of M.D./Board 
obtained. Any procedural bottleneck which is likely to lead to the lapse 
of foreign exchange or undue delay which adversely affects the progress of 
the Project, should be promptly brought to the notice. of the Administra-
tive Ministry at the appropriate level. While placing the orders, it should 
invariably be ensured that penalty clauses are included for the delayed 
or wrong supply of machinery and equipment. 

Steps should also be taken to ensure that the consignment of machinery 
and equipment including the toolings. jigs and fixtures and components 
are promptly cleared from the Port of Entry and transported to our stores. 
These consignments, on arrival should be promptly and properly checked 
and any wrong or missing items should be immediately reported to the 
Collaboratgrs/Suppliers and steps taken to rep,lace the same without any 
delay. This will also apply in the case of orders placed on the indigenous 
suppliers prompt action should also be taken to ensure that the Collabora-
tors/Suppliers adequately compensate the Company in respect of the said 
wrong/short supplies. 

(v) Selection and Training of Personnel: 

As soon as any project is sanctioned. steps should be taken to select 
the technical personnel with suitable qualifications who have to be entrust-
ed with the manufacturing process of the product. Selection also should 
be made of the employees who should have the necessary technical know· 
ledge to handle the sophisticated machinery and equipPlent and maintain 
its productivity up to the mark. In case the necessary skill is not available 
in the factory. action should be initiated either to recruit or train them 
for this purpose. Action to procur~ training equipment if any in time 
is also necessary. The duratio~ and nature of the training should also be 
<;Iecided before hand. In selecting the personnel for training at the works 
of the Collaporators/Suppliers proper action should be taken to see that 
only suitable candidates are selected and sent abroad. The personnel so 
~lected should sign _ an agreement to serve the company for a period of 
3-5 years depending on the nature of training. on their return. 

(vi) Periodical .Review of PT(lgress of the Project: 

Periodical review of the projects on hand should be made once in 
every six months to bring out any bottleneck and deviations due to un· 
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foreseen contingencies. If any revision in the original estimate is neces-
Iaf)'. prompt action should be taken to obtain the necessary sanction and 
workout the revised profit~bility of the Project and report to the appro-
priate authorities. Variations in estimated foreign exchange requirements 
above 5 per cent or in the total rupee value above 10 per cent should 
invariably be submitted to M.D./Board for approval. The committee of 
Public Undertakings have advised that efforts should be made to eschew 
the common tendency to underestimate in the initial stages. 

Date 24th June. 1969. Sd/·. K. SUBRAMANIAM. 

Financial Adviser & Chief Accounts Officer. 

ANNEXURE 

(Vide Company Circular No. 9S) 

Salient ftAtures of the Manual of PlIlnning Commission (Committee 011 
Plan PTojects) on tilt feasibility studies fOT Public Sector Projects. 

The preconstruction period of a Project needs to be considered as three 
distinct phases. 

(a) Preliminary Project Formulation Phase. 

(b) Feasibility study and report. 

(c) Project Report. 

The preliminary project Formulation Phase has the objectives of: 

translating broad economic objective into preliminary industrial 
projects. 

recommending that feas_bility studies be undertaken one or more 
of these projects. 

The (eaaibility study and report is. prepared to enable the most eco-
nomical size, product pattern and process to be chased for the project. 
Technical development of the project is taken as far as necessary to evalu-
ate the commercial and national economic aspects of the said factors. 

The project report contains the complete technical design for the pro-
j~t. Although, much t«hnical development has taken place in the feasi-
bility study. generally insufficient information has been developed for 
making detailed technical plans and estimates and for awarding contracts. 
It is this work that is carried out after the feasibility study is approved 
alld is documented in a Project Report. 
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In a commercial profitability analysis, it is suggested that the price of 

locally produced article be used in the study. If the article is not produc-
ed locally or local price is unrealistic (due to excess demand, pfke con-
lrol etc.,) then the landed cost (c.i.f. value pl~s duties) should be taken. 

In measuring original investment in the profitability analysis, the total 
capital employed should be used, irrespective of whether it is loan capital 
or equity capital. 

The Commercial Profitability of proposed project should be calculated 
by two methods:-

The average return on original capital inve~tment. 

The present worth of the discounted cash flow for the project. 



To 

APPENDIX n 
NO. F.12 (4) 16910 (PS) -PC.I 

GoVERNMENT OF INDIA 

~IN1STR Y OF DEFENCE 
New Delhi, the 18th August, 1969. 

(i) The M.D •• 
-HALIBELIBEML··IMDLIGRWIPTL 

-10 Copies -·5 Copies 

(ii) Manager, 
C.S.L .• Vasco-da·gama. 
Goa. 

SUBJEcr:-Project Estimates-N~~d to take into accouni all ~ssential it~ms 
of txpenditur~ ~.g. custom.! duty, fr~ight and insurance charges, 
dc. 

Sir, 

I am directed to say that while examining the Audit Para appearing in 
the Audit R.eport (Commercial) 1968, relating to one of the Defence 
Public Sector Undertaking, the Committee on Public Undertakings in its 
25th Report have observed that omission of customs duty, freight and 
insurance charges from the original estimates is a common lapse and that 
if the undertakinglMinistry had acted with forethought, the need for 
subsequent revision of the estimates on this account would not have arisen. 
The Committee have further pointed out that the upward revision of 
estimates later on not only puts extra burden on the public exchequer 
but also affec!ts the cost of pruluction and .qconomics of the Projects ad-
versely. It is, therefore. requested that suitable instructions may please 
be issued to aU ofIicen concerned with the formulation of Project Esti-
mates in your undertaking to see that while working out the capital cost 
estimates of new projects, all essential items of expenditure' (including 
customs duty; freight. ocean as well as inland and insurance charges etc.) 
are duly provided Eat- in the estimates which should also be realistic and 
reasonable so as to avoid subsequent wide fluctuation in the project costs 

22 
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and the profitability due to such revision. It should also be made the res-
ponsibility of the Finance Deptt. of the undertaking to ensure that the 
requirements are complied with in all future Project Estimates. 

Yours faithfully, 

Sdl- MOHINDAR SINGH, 
Under Secretary to the Govemment of India. 

Copy to:-D (HAL.I) ID (HAL-I1)ID (BEL) jD(GRWIMD) ID(Proj)I 
D(Prod) ID(NE)ID(Prod.Admin) IDte. of P&C. 

Copy also to:.IS (PS) I.IS (ALP)IDS(PS) IDS (R&A) IUS(PS) 10SH 
(GRWIMD). 
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APPENDIX m 
NO. F.12 (4) 1691D (PS) -PC.!I 

GoVF.1tNMENT OF INDlA 

MINISTRY OF DEFENCE 
New Delhi. the 18th August. 1969. 

(i) The Managing Director. 
HAL/BELjBEMLjMDL1GRWIPTL 

(ii) Mjmager. 
G.S.L., Vasco-da-gama, Goa. 

:SIJBJEc:r:-Project Estimates-Need for revision of the economict and pro­
fitability of the projt:ct.f in cases where the Project Estimates 
undergo essential rel1ision. 

:Sir, 

( .Im directed to say that while examining the Audit Para appearing in 
.the Audit Report (Commercial), 1968 relating to one of the Public Sector 
Undertakings the Committee on Public Undertakings in its 25th Report 
have observed that with the (upward) revision of the Project Estimates of 
the Comp.tny·s Projects, the economics and profitability of these projects 
,should have been reviewed. The Committee further pointed out that 
inspite of a directive from the Board of Directors for r~viewing the pricing 
policy and improving productivity, corisequent upon the revision of pro-
ject estimates, no effective steps had been taken by the Company. It is. 
therefore, requested that wherever the Project Estimates of any Project for-
mulated by your undertaking undergo significant upward revision, the 
,economics, profitability and pricing policy concerning the particular items 
should be reviewed so as to improve their profitabilit'Y. This may also 
kindly be brought to the notice of all concerned in your undertaking for 
appropriate action on the above lines, as and when. this becomes necessary. 
The Board of Directors of the undertaking should be kept informed of the 
;progress of action taken in this regard from time to time. 

Yours faithfully, 
Sdl- MOHINDAR SINGH, 

Und~r Secretary t~ the. Government of IndUz. 

Copy tD:-D(HAL~l) ID(HAL-I1}ID (BEL}ID (GRW!MD) ID (Prod.) f 
D(NF)ID(Proj) ID(PROD-ADMIN) . 

Copy also to: - JS (PS)IJS (ALP) IDS(R~) IDS (PS) IUS(PS) I 
OSD(CRWIMD) . 

.copy to Ote.' of P.8:.C. 
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APPENDIX IV 

NO. F.12 (4) j69jD (PS) IPC.III 
GoVERNMEl'iT OF INDIA 

MINISTRY OF DEFENCE 
New Delhi, the 18th August, 1969. 

(i) The Managing Director, 
HAL Bangalore (10 copies) 
BEL Bangalore 
BEML Bangalore (3 copies) 
NIDL Bombay 
GRvV Calcutta 
PTL Secunderabad 

(ii) The Manager, 
Goa Shipyard Ltd., Vasco-da-gama, Goa. 

'SuBJECT:-Need to include a penalty clause in ColiaborationlSupply Agree­
ments to compensate the loss suffered by the Undertakings due 
to receipt of wrong specifications or wrongldefective supplies 
from the Collab orators I Suppliers. 

'Sir, 

I am directed to say that while examining the Audit Para appearing in 
the Audit Report (Commercial) 1968, relating to one of the Defence 
Public Sector Undertaking, the Committee on Public Undertakings in its 
25th Report have observed that the question of compensation for supply 
of wrong components was not even taken up with the s~ppliers and that 
sufficient safeguards should have been provided in the agreement against 
~upply of wrong parts which in the particular case resulted in considerable 
delay in completion of the Project. The Committee further observed that 
a suitable penalty clause could, to some extent, have compensated the loss 
~uflered by the Undertaking on this account. The Committee have sug-
gested that Government should include a penalty clause for supply of 
wrong or defective equipment in all future contracts. It is, therefore, re-
.quested that instructions may please be issued to all officers concerned with 
the formulation of Contracts! Agreements or Purchase Ordenl etc, in your 
Undertaking to see that while preparing Contract Agreements in future 

25 
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• lUitable penalty clause providing for compensation in the event of supply 
or wrong specifications or wrong or defective equipmentlstores. is inserted 
in all flllure Contracts or Agreements. If the Collaborators I Supplies do 
not in any case agree to the insertion of a penalty clause, other suitable 
steps lIhould nevertheless be taken to safeguard the interests of the Com· 
pany in case any wrong or defective supplies cause loss to the undertaking 
or delay the execution of any Project. 

Yours faithfully, 
Sdl- MOHINDAR SINGH, 

Under Secretary to the Government of India~ 

Copy tQ:-D(HAL-J) D (HAl.-II) ID (BEL) ID) GRW/MD)/D(Prod.).! 
D (NF) I (Proj)!D(Prod.Admin)!Dte. of P&qD.P.O. (CoB-
tracts) . 

Copy also to:-.1S (PS) I.JS(ALP) IDS(PS)IDS(R8cA)IUS (PS): t 
OSD (GRW[MD) . 
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APPENDIX V 

NO. F. 12(4)\69ID(PS)-PC. IV 
GOVERNMENT OF INDIA 

MINISTRY OF DEFENCE 
New Delhi, the 23rd ,August, 1969. 

(i) The Managing Director, 
HAL Bangalore (10 copies) 
BEL Bangalore 
BEl\fL Bangalore (3 copies) 
MDL Bombay 
GRW Calcutta 
PTL Secunderabad. 

(ii) The Manager, 
Goa Shipyard Ltd., Vasco-da-gama, Goa. 

SUBJECT:-Need to draw up suitable procedureslguidelines for ensuring 
proper receipt and insjJection of equipment\stores and prompt 
notification of shOf-tages\discrepancies to the suppliers. 

Sir, 

I am directed to say that while examining the Audit Para appearing 
in the Audit Report (Commercial), 1968, relating to one of the Defence 
Public Sector Undertakings, the Committee on Public Undertakings in it! 
25th Report have observed that the officials of the Company were casual 
about location of valuable imported equipment contained in two cases 
which were shipped by the collaborators in September, 1962 but were lost 
in transit and could be located onh" atfer 4 months. This proved that 
the procedure for the receipt and inspection of equipment was not ade-
quate. The Committee was of the view that the circumstances under 
which the two cases were not promptly collected\located should have been 
investigated and responsibility fixed. The Committee also desired that 
suitable guidelines be drawn up to avoid occurrence of such a mistake in 
future. The observations of the Committee would equally apply to indi-
genously procured stores. It is, therefore, requested that suitable instruc-
tions may please be issued to all officers concerned with the procurement 
and inspection of machinery, stores, materials, if such instructions do not 
already exist, to ensure that all items of stores on arrival, should be prom-
ptly and properly checked and any wrong supply or shortages imme-
diately notified to the suppliers who should be required to make good the 
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wrong supplies or shortages with the least possible delay. The question of 
requiring the suppliers to pa'Y suitable compensation for such wrong or 
short supplies should also be considered if [he wrong or short supply is 
likely to cause a lois to the undertaking. 

Yours faithfully, 
Sdl· MOHINDAR SINGH, 

Under Scaetary to the Government of IndiIJ. 

Copy to; D(HAL-I) ID (HAL.I1) !D(BEL) ID (GRWIMD) ID (Prod·)1 
D(Proj) ID.(Prod·Admin)ID (NF) IDte. of P&C. 

Copy also to:.JS (PS) 11S (ALP)IDS(PS) IDS (R8cA) IUS(PS) IOSD 
(GRWIMD). 



To 

A1PPENDIX VI 

NO. F. ]2 (4)169ID (PS)-PC. V 
GoVERNMENT OF INDIA 

MINISTRY OF DEFENCE 

The Managing Director, 
HAL Bangalore (10 copies). 
BEL Bangalore. 
BEML Bangalore (3 copies) . 
:MDL Bombay 
GRW Calcutta 
PTL Secunderabad. 

(ii) The l\lanager, 

New Delhi, the 23rd August, 1969. 

Goa Shipyard Ltd., Vasco-da-gama, Goa. 

SUBJECT:-Implementation of the Projects- (z) Need for selection and 
training of personnel to be entrusted to handle sophisticated 
machinery and equipment, and (it) maintaing of cordial labour 
relations in the Undertakings. 

Sir, 

I am directed to say that while examining- the Audit Para appearing in 
the Audit Report (Commercial) 1968, relating to one of the Defence 
Public Sector Undertakings, the Committee on Public Undertakings in its 
25th Report have observed that the fact that the full capacity of the Pro-
ject could not be exploited even after its completion is 'no justification for 
'the delay in completion. The Committee h:tve further observed that no 
effective steps were taken by the Management of the Undertaki.ng to train 
and impart the necessary skill to the personnel for maintaining the sophis-
ticated equipment before the completion of the project. The Committee 
also urged the Management as well as the labour leaders to make every 
effort for maintaining a harmonious relationship so that the production in 
the Defence project does not suffer. It is, therefore, requested that suit-
able instructions may be issued to all officers concerned with the imple-
mentation of the Projects in your undertaking to see that as soon as any 
project is sanctioned, timely steps should be taken to selectjrecruit and 
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train the personnel who woultl be required to handle the sophisticated 
machinery and equipment 80 as to maintain its productivity upto the 
mart. It is needleas to emphasise that constant efforts should be made 
by the Management to maintain harmonious relations with labour in the 
U nclertaking. 

Yours faithfully. 
Sdl- MOHINDAR SINGH. 

U"dt'r Secretary to the Government of India. 

Copy to: D (HAL-I) ID (HAL-II) ID (BEL) 10 (GRWiMD) in (Prod) I 
D (Proj) ID (NF) ID (Prod-Admin) iDte. of P&C. 

Copy also to: .JS(PS)I.JS (ALP) iDS (PS)IDS(R&A) I us (PS) I 
OSD (GR\-\') IMD). 



To 

APPENDIX VB 

No. F. 12 (4) /69/D (PS) -PC. VI 

GoVERNMENT OF INDIA 

MINISTRY OF DEFENCE 

New Delhi, the 6th September, 1969. 

(i) The M.Ds.,@ 

HAL/BEL/BEML/MDL/GRWIPTL. 
@3 Copies 
410 Copies 

(ii) Manager, GSL, 
Goa. 

SUBJECT:-Implementation of Projects-Need tor timely utilisation of 
foreign exchange allocation. 

Sir, 

I am directed to say that while examining the Audit Para appearing 
in the Audit Report (Commercial), 1968 relating to one of the Public 
Sector Undertakings, the Committee on Public Undertakings in its 25th 
Report have observed that the Committee was distressed to note that be-
cause the management wasted a period of 14 months in arriving at a 
decision over the procedure to be followed regarding placing of orders 
on the suppliers, a large amount of foreign exchange credit allocation 
lapsed resulting in delaying an important project. The Committee have 
also observed that if the administrative Ministry had kept a watch on the 
progress of the project, they would have come to know of the delay and 
could have taken timely action. The Committee have finally express~d 

the hope that such a situation will not occur in future and decisions on 
vital matters will be taken by the Management promptly. The Com-
mittee have added that the administrative Ministry should also not hesi-
tate to help and guide an undertaking particularly where Defence pro: 
duction is involved. It is, therefore, requested that suitable instructions 
may kindly be issued to the officers of your Undertaking dealing with 
the implementation of the projects to ensure that progress of implemen-
tation of the Projects is not heM up due to procedural tangles. Any 
such difficulties which cannot iJe resolved at the Project Officers' level 
£bould be promptly brought to the notice of the higher Management 



• 
who may take up the matter with the administrative Ministry ji Gov~ 
ment auiJtancc on any point is called for. In particulal:, it is important 
to emure that all procurement action under Foreign Exchange allocation 
it progressed with promptness 80 that the foreign exchange allocation does. 
not lapse. 

• 
SECTION OFFICER. Yours faithfully, 

Sdl- MOHINDAR SINGH, 
Under Secretary to the Government' of India. 

Copy to:-
D(HAL.I)ID (HAL-II) jD(BEL)ID (GRWIMD) ID (Prod) ID 

(NF) ID (Proj) ID (prod-Admin) IDte. of P8eC.. 

Copy also to:- J5 (PS) 118 (ALP) JDS (PS) IDS (R&A) IUS (PS) 105D (GRWI: 
MD). 



To 

APPENDIX vm 
No. F. 12 (4) 1691D (PS) -PC. VII 

GoVERNMENT OF. INDIA 

MINISTRY OF DEFENCE 
New Delhi, the 6th September, 1969. 

The Managing Director, 
HALIBELIBEMLIMDLIGRWiPTL 

The Manager, 
Goa Shipyard Ltd., Vasco-da-gama, Goa. 

SUBJECT:-Need jor timely placement of orders fOl' the machinery and: 
tooling etc. required for the Projects. 

Sir, 

I am directed to say that while examining the Audit Para appearing 
in the Audit Report (Commercial) 1968, relating to one of the Defence 
Public Sector Undertakings, the Committee on Public Undertakings in 
its 25th Report have observed that the Management not only signed the 
Collaboration Agreement for one of the Company's projects withaut 
finalising the working arrangements, but even subsequently proceeded in 
a leisurely manner with regard to the ordering of the machinery, thus 
leading to delay in achieving the Project target. The Committee have 
depreciated the indifferent attitude of the Management in .,.progressil!g 
the Project. It is, therefore, requested that suitable inst~tions may 
kindly be issued to all Officers concerned with the formulation and exe-
cution of Projects to make sure that working arrangements relating to 
Collaboration Agreements are finalised before such Agreements are sign-
ed, and action regarding ordering of the required machinery and tooling 
etc. finalised with the requisite degree of speed so that the execution of 
Projects or the achievement of Project targets is not delayed. 

~ECTION OFFICER. Yours faithfully, 
Sdl- MOHINDAR SI~GH, 

Under Secretary to the Government of India. 

Copy to:-D (HAL-I) ID (HAL-II) ID (BEL) ID (GRWIMD1D (NF)! 
D (Prod) ID (Proj) ID (prod-Admin) IDte. of P&C. 

Copy also to:-.1S (PS) IJS (ALP) !DS (PS) IDS (R&A) IUS {PS) lOS!) 
(GRWIMD). 
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To 

APPENDIX IX 

No. ".12 (4)169ID (PS)-PC. VIU 

GOVFJlNMJ:NT OF INDIA. . 
MINISTRY OF DEFENCE 

NMI) Dt!lhi. th~ 6th S'1>temiJn-. 1969. 

(I) The M.D., 

HALIBELjBEMl.)M{)l·iGRWIPTL, 

(Ii) Manager. c..S.L 
Goa. 

• 

·SV»Jr.cT:-I .. fllmWlillltitilt ut ,lie Projlcls-Need for ,.ltin, prompt 
.t,tOIt nfprditt& (.) iUt'Of'ding Of (',ouemmenl 1lP'P~1 (if) 
.s.futJnre of im/'Oft licerlcftl: and (ii,) (imdiMtiott of cOft'rac18. 

J 11m directed (0 tilly that while e~ing the Audit Pua appearing in 
1M Aud*22!l (CommtTdal)J968. relating to one of the Defence Pub-
lic S«tOf tJudertakinp. the Com.miuee OIl Public Undertakings in its 
25thR~p(lrt .... ve oblcncd thaI the: prosreu of implementation of one of 
hs Projett was lIftccted dUt! to «klay in the procurement of mac:hincry and 
tooling. Evell though the collaboration asreemcnt with the Foreign firm 
wu ai,oed in June. 1966. the purchase contract (or macbinery\tooling was 
concluded much later and ca.mc into Wee only in AulJUlt 1967 i.e, aftn 
II peorioo of ... mcmtha. The Committee have further obsened thaI (he 
dUlicuhies reported by the Company in progrcsaiD8 tbe matter were of 
roulinc procedural nalUI'e. The C...ommiUee remarked that this was an 
;mtanc:t* 01 iMpt handJing of the project and added that had the Gov-
ernment mac-hinet)' acted promptly, these procedural diBiculties could 
haw ~n cn~ or the t~laK reduced. It is. therefore, requested 
that suitable instructions may kindly be bloed to all officen concemed 
with the implemft\cation of the Projects. recruitment, trainina and Pur-
('haseISto~ or work relating to impon Lic:alcJes etc.. to tee that aU theie 
manen are atlCntWd to with due promptitude. Procedural dillicuJdes. 
if any. which may be beyond the powers of the f'.ompany to ruolve may 



35 

kindly be brought to the notice of the Government without delay for 
necessary ad\'ice or assistance. 

Yours faitbfully. 
Sdl- MOHINDER SINGH. 

Under SecrdQry to the CrOVernment of bulin. 

Copy forwarded to:-
• D (HAL'l)lD (HAL-Il)ID (BEL)ID(GRWIMD)ID (PIOj)jD 

(Prod}!D (NF) 1D (Prod.Admin) IDte. of P&<::. It is 
f'l'questoo that prompt action may kindly be laken 
in the matter whenever the cases of the types refer· 
red to above are received by' them. 

Copy also to:-JS (PS)\JS (ALP)IDS (PS)!DS (RSeA)llJS (PS)IOSD (GRWI 
MD). 



To 

Al'PENDIX X 
No. FI12 (4)169ID (pS)-PC. IX 

GoVllL"! totn'T OF lMJJIA 
MINISTRY OF DEFENCE 

Nt!JI1 Dellti. the 6th Se-I'tembe7'. 1969. 

(i) Th~ M.D., 
HALIBEI~lBEMLIMDLIGRWIPTL. 

(ii) ... n.... G's.L. 
Goa. 

SUaJICf:-Need to have bellC'r "oordinot;oJJ betwun the ,"bUt Sector 
(h.,derIQldttg$ tltHl 'he Dt"Ptl. 01 ~fenct p)odudion to ovoid 
dl'loy.t in the ;mplf'mtnltttil>n of Projedl. 

Sir. 
I am dirC'(Il'd It) aay (hal whiJ~ examining the Audit Para regarding 

reaaom lor dtll,YI in frompielion of the various projecta. appearing in the 
Audit Report (CommerciaJ) 1968. relating to one of tbe Defence Public 
5«t()f UntwnakinK'. the C'.ommhtee on Public Undmak.in&a in its 25th 
R.tf'<'tt have obterved that there "'at lack of coordination ~een the 
UndC'naking and the Deptl. of Defence Production as abo,:IIet;~n other 
con«rued MiniltriC's. The C'..otlUtlittee have expressed the hope that all 
efforu would now be made by the Managmlent and the Ministry to avoid 
thl' recurrence of such delays in (uture. It js. theref~. requested that 
the progreea 01 implt'lDentation of .n Projects sanctioned for or under-
t_btl by your Company may please be closely watched and abo periodi-
tally reported to the Board or Director, of ,-our Undertaki~ as welt as 
tbe adminittntive Section of tm- Ministry. \~, the progn:ss of any 
Project is lildy to be affected byproceduraJ problems wbkh Olnnot 1M: 
rtSOlvtd hy the Company. the matter should be brought to me notice of 
th~ Minisu;' fo .. advicelauistance without delay. 

Yours faithfully. 
Sdl- MOHINDER SINGH. 

Uft,u,. !Icr"etttry 10 the ~mf!nl of r"a ... 

Copy 10:-
D (HAL·I)!D (HALtI}!D (B£L\ID (CRWlMD)lD (N1o")lD (Prod)1 

D{Prnj)ID(Prod-Admin}!D~. of.PfeC. It is nqueted that full 
c:oopeatiOft ~ kim'br be ntmdtd to the Undertaki~ 1(1 as 
to aW)id dt1a~ in the implemenftuion of their Projt.cb. 

Copy abo to:-JS (PS\! ,S (ALP)IDS (PS)!DS (RtcA)!US (PS)IOSD (CRWJ 
MD). 



To 

APPENDIX XI 

NO. F.12 (4) !691D (PS).PC X 

eo\T.JlNMENT OF INDIA 

MINISTRY OF DEFENCE 
/IlCftJ Delhi, Ihe 6th September, 1969. 

,(i) The Managing Director. 
HAL!BEL!BEMLl MDLIGR WIPTL, 
(ii) The Manager, 
O.s.L., \'asco-<ia-gamil, Goa. 

SUBJECT:-Need to IIallt! cordial labour rel6tions, procurement of good 
quality 01 I"4wmatcrial and to boost the sales of the Public 
Sector Untkrtaltings. 

Sir, 

1 am dire<:teC.t to say that while examining the Audit Para appearing 
in the Audit Report (Commerdal) 1968. relating to one of the Defence 
Public Senor Undcrrakings, Ihe C..ommittee on Public Undertakings in 
iu 25th Report have shown anxiety about the perennial difficulties with 
the labour in (he Undertaking. The Committee desired thar ways and 
means should be devised to boost the labour morale and increue their 
pnxIuctivit'.Y. The Committee was also concerned to note the continual 
poor quality of a particular component produced by the Undertakings' 
own production unit as well as of those obtained by it from oUl'lide 
lQurces. The Committee have emphasised the urgent need to· 1000-3te reo 
quired quality component' from altern:lle sources. The C.ommittee have 
ftIlpha'lised the urgent need to locate required quality components from 
alternate sources. till the undertaking is itself in, a position to produce 
itelD$ of the requisite standard. The Committee have also desired that 
the tusons for the falling market (or the products of the Undertaking 
should be analysed and the seJling organisation strengthened in order to 
build up additional markets for their producu. It is, therefore, requested 
that dtorts may be made to maintain harmonious labour relations in 
your Undertaking in 10 far as it lies within the powen of the Manage-
mnlt.-The need for arranging timely procurement of componentsl 
materials or the requiredltaDdard for the CompanY's production require-
.... may alto be impressed on oflicen concerned with Production. 
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Planning and Control. as abo the Purchase Organisation of the Under-
taking where the components and raw materials are manufactured by 
tbe Undertakingt themselves, $teps as required. may kindly be taken to 
achieve and maintain the desired level of quality. so as to avoid high 
perc:entage of rejections in inspection. In case of any £all in the market 
demand for the company'. products. the reason. should be analysed with 
a view to devising remedial measures. The Undertakings should also 
.. nngthen their Selling Organisation. where necessary, in order to in-
crease the aala. 

Yours, faithfull'Y. 
Sdl- MOHINDAlt SINGH. 

Under Sf!r.r~ta,.'Y tn the (;flVt. of India. 

Cupy to:-D (HAL. I) ID (HAL. II) ID (BEL) iO (GRWIMD) 10 (NY) I 
D (Prod.) /D (Proj) ID (prod-Admin) IDte. of P&:C. 

. . 
Copy also to:-1S (PS}IJS (ALP) IDS (PS)IDS (R1A),US (PS}IOSD 

(GRWIMD) . 



To 

APPENDIXXD 

NO. F.l2 (4) 169lD (PS) -PC-XI 
GoVERNifENT OF INl>IA 

MINISTRY OF DEFENCE 
New Delhi, the 6th Septembe·r, 19691 

The Managing Director • 
. HALjBELjBEMLjMDLjGRWIPTL. 
The Manager. 
Goa Shipyard Ltd., Vasco-da-gama, Goa. 

SUBJECf:-Need for prompt and proper checking an.d investigation of the­
causes of break-down Of machinery obtained from the SlIp­
pZie1's (foreign as well as indegenous). 

Sir, 

I am directed to say that while examing the Audit Para appearing in 
the Central Government. Audit Report (Commercial) 1968, relating to 
one of the Defence Public Sector Undertakings. the Committee on Public 
Undertakings in its 25th Report have observed that the break-down of·· 
one of the Company's main Equipment~ reslIlted in a substantial loss of 
production. The Committee felt that the causes of the break.-down were 
not fully investigated by t.he Management and as such it was not clear 
as to how the mishap had occurred. The Committee have recommended 
that before the replacement equipment is assembled and put into opera-
tion, it should be ensured that the factors which had caused the earlier 
break-downs are carefully investigated and eliminated so as to avoid such 
break-downs in future. It is therefore, requested that necessary instruc-
tions may kindly be issued to all officers concerned with the procure-
ment. installation and commissioning etc. of machinery iu your under-
taking to see that the machinery obtained from the suppliers (foreign 
as well as indigenous) is properly checked and the detects observed. if 
any. are promptly brought to the notice of the suppliers for earlY re-
placement of defective equipment where this is called for. The question 
of claiming damageslcompensation may also be considered in stich cases 
where appropriate. The factors responsible for the break-down of the 
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machinery should abo be carefully investigated and guarded against, so 
.... to eliminate the pouibility of repetition of break~owns. 

Youn faithfull'.r. 
Sdl- MOHINDAR SINGH 

Undn Secretary to the Govt. of lndu.. 

Copy to: D (HAL. I) ID (HAL. II) ID (BEL) ID (GRWIMD) ID (NF) I 
D (Prod.) ID (Proj) ID (Prod-Admin) IDte. of PScC. 

Copy alao to: 1S (PS) IJS (ALP) IDS (R8cA) IDS (PS) IUS (PS) IOSD 
(GR.WIMD) . 



To 

APPENDIX xm 
NO. F.12 (4) 1691D (PS) -PC.XII 

GoVERNMENT OF INDIA 

MINISTRY OF DEFENCE 

New Delhi, the 6th Septembn, 1969. 

The Managing Director, 
HALIBELjBEMLIMDLjGRWIPTL, 
The Manager, 
Goa Shipyard Lt~., Vasco-da-gama, Goa. 

SUBJECT:-Need for providing of adequate floor $fJtJCe whne tit. med 
capacity of Projects cannot be tJChieved due to slurrtage of 

! : IfHJce. 

S.ir. 

I am directed to say that while examining the Audit Para appearing 
in the Audit Report (Commercial) 1968, relating to one of the Defence 
Public Sector Undertakings, the Committee on Public Undertakings in 
its 25th Report have observed that the rated capacity of the Foundry of 
the Undertaking Muld not be adtieved due to shorta~e of noor space. 
The Committee further obSE'TVed that the limitation of Roor space should 
have been taken into consideration before fixing the rated capacity and 
that it was unfortunate that the mana~ent did not taken adequatf' 
"teps to provide nec6ury Roor space. The ('.ommittee have suggested.. 
that the Mana~ment should immediatelv as~es!l the additional Roor 
!!pace requirements and take lItep!l to provide it. The Committee felt that 
!luch a matter should not have bt-en allowed to stand in the way of 
achieving rated callacity in the Foundry. It is. therefore, requested that 
the progress in achieving the ratt"d capaciry of varioml Projects in yOUl' 
Undertaking may pleue be regularly revit"Wed and w'/te!'e\'er lack of 
ftnor space m" other !limilar factnn are found to be coruing in the way. 
appropriate remedial meamre!l may plea~ be taken promptly !IO that th,. 
planned rated capacity 15 adtieved at the earliest. While formulating the 
Pro.jeet ReponfFeasibility Stud~ ~c.. it may lttso, ~ ~~ that the 
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JaYout is planned commensurate. With COlt of construction, so that ad& 

quate space i. available for prQduaion shop. stores, etc. 

Youn faithfullY, 
Sdl- MOHINDAR SINGH, 

UndeT Secretary to the Govt. of India. 

Copy to:-O (HAL. 1) ID (HAL. II) ID (BEL) ID (GRWIMD) 10 (Proj) I 
D (Prod) ID (NF) ID (prod-Admin) IDte. of P&::C. 

Copy also 10:-JS (PS) 11S (ALP) IDS (PS) IDS (R.8cA) IUS (PS) 10SD 

(GRWIMD). 



To 

APPENDIX XIV 
NO. F.12 (4) 1691D (PS) .pc. XIV 

GoVERNMENT OF INDIA 

, MINISTRY OF DEFENCE 
New Delhi. the 25th S~tember, 1969. 

The Managing Director, 
H.A.L. Bengalore. (10 Copies). 
B.E.L. Bangalore. 
B.E.M.L. Bangalore. (3 Copies). 
M.D.L. Bombay. 
G.R.W. Calcutta. 
P.T.L. Secunderabad. 

The Manager, 
G.S.L. Vasco-da-gama, Goa. 

SUBJECT:-Need to reduce wastages andeDect economy in the cost of pro­
duction as also to improve the quality of products and 
Labaur-Management re/(ltions in the Undertakings. 

Sir, 
I am directed to say that while examining the Audit Para apeparing 

in the Audit Report (Commercial), 1968, relating to one. of the Defence 
Public Sector Undertakings, the Committee on Public Undertakin~in 
iu 25th Report have noted that some steps towards impl'Qv~ working, 
e.g. material control and lDventory control had been t<lk(!n by the Com-
pany to reduce wastages and effect economy in the cost of producti9n. 
The Committee, however, felt that still further concerted elforl$ were 
.neceuary to improve the qUaJity of the Company', products 1ml also the 
Labour Management relationship. The observations of the Committee 
are brought to your. notice with ~ request that concerted &tepsmay 
please be taken, if these are not being taken already, to reduce wastages, 
etc. in order to effect ecOnomies in the cost of production in your Under-
taking also. Appropriate steps may also be taken to· improve the qualiO' 
of the products, where this is necessary. The necessity for maintaining 
harmonious Management-Labour relations hardly needs any emphasis. 

Yours faithfull'Y, 
Sdl- MOHINDAR SINGH, 

Under Secretary to the Govt. of Jndia. 

Copy to:-D (HAL. 1) ID (H.A.L. II) ID (BEL) ID (GRWIMD) ID (Prod) I 
D (Proj)ID (NF)ID (Prod-Admin)IDte. of P&£. 

Copy also to'-JS (PS) IJS (ALP) IDS (PS) IDS (R&:A)IUS (PS) I.OSD 
(GllWIMD). 
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To 

APP.IMDIX xv 
NO. F.12 (4) ~691D (PS) IPC.XV 

GoVUNMENT OF INDIA 

MINISTRY OF DEFENC! 

New Dellu, the 12th September, 1969 

(i) The Managing Director, 
HALIBELIBEMLIMDLjGRWIPTL, 

(ii) The Manager, 
GSL. Vasco-da-gama, Goa. 

SnJZCT:-Rtview of LAbour requirements-Retrenchment or diversion 
elsewhne 01 surplus labour. 

Sir. 

I am directed to say that while examining the Audit Para appearing 
in the Audit Report (Commercial), 1968, relating to one of the Defence 
Public Sector Undertakings. the Comimttee on Public Undertakings in 
Ita 25th Report have recommended that a review of the labour require-
ments of the Undertaking should be made in the context of the· nisting 
market demand for the products and the production capacity of the 
Undertaking and that if any surplus labour is found in any Division, it 
Ihould be retrenched or suitably absorbed elsewhere. The above recom-
mendation is brought to your notice for appropriate action. 

... 
't 

Youn faithful17, 

Sdl- MOHINDAR SINGH. 
Undn' SeCTeuary to the Govt. of Indio. 

Copy to:-D (HAL-I) ID (HAL-II) ID (BEL) ID (GRW1MD) I Directo-
rate of PlC. 

Copy abo to:-J5 (PS>U5 (ALP)IDS (PS)IDS (bA)IUS {PS)IOSD (GRWI 
NO). . 

-_.-



To 

APPENDIX XVI 
No. F. 12 (4) 1691D (PS)-PC.xVI 

GoVERNMENT OF INDIA 

MINISTRY OF DEFENCE 

New Delhi, the 25th September, 1969. 

The Managing Director, 
H.A.L. Bangalore (10 Copies). 
B.E.L. Bangalore 
B.E.M.L. Bangalore (3 Copies) 
M.D.L. Bombay 
H.R.W. Calcutta. 
P. T.L .. Secunderabad. 

The Manager, 
G.S.L. Vasco-da-gama, Goa. 

SUBJECr:-Need to have proper planning for the pW'chast: twit utilisation 
of machinery and early disposal of surplus machines. 

Sir. 
I am directed to say that while examining the Audit Para appearing in 

the Audit Report (Commercial), 1968, relating to one of the Defence 
Public Sector Undertakings, the Committee on Public Undertakings in 
its 25th Repon have observed that the machines were purchased by the 
Company from time to time without planning for their specific use. The 
Committee further observed that while seven surplus machines were lying 
unsold at the time of their examination of Audit Para, a large number 
of machines of various usages had remained idle in the past also for consi-

_ derable periods of time on a number of occasions. The Committee remarked 
that purchase of machines without planning their use beforehand not only 
led to blocking of capital and impaired the value of the machines 
by way of depreciation, but also vitally affected the economy of 
the Company. The Committee have recommended that all possible steps 
should be taken to avoid the purchase of unnecessary machines in future 
and to fully utilise those which have already been purchased. The Com-
mittee funher desire that the surplus machines should be disposed of u 
soon as they are found surplus to the requirements. It is, therefore, re-
quested that necessary instructions may be issued to all of6cen in your 



undertaking concerned with the purchase utilisation of machinery to see 
mat in future, the machines are not purchased without proper planning 
10 that purchase of unnecesiafY. ~- Is . avoided and those which 
have already been purchased are fully utilised. Prompt .teps should also 
please be utken to dispose of surplus machinery as soon as any items are 
fo~nd surplus to the requirements of your Undertaking. 

Yours faithfull'Y, 
Sdl-MOHINDAR SINGH, 

Under Secretary to the Goot. of India. 

Copy to: D (HAL-1rD(HAL-1I) ID(BEL.) ID (GRWIMD) ID (Prod)1 
D (Proj) ID (NF) \D(Prod-Admin) l!>te. of PiC.·· 

Copy also to: JS (PS)IJS (ALP)IDS (PS)IDS (R8cA) IUS (PS)~OS~I (GRWI 
MD). 



A P PEN D I X XVII 

(Vide para 5 of Introduction) 

Analysis of the action taken by Govemment on the recommendations 
contained in the Twenty-fifth Report of the Committee on Public 
Unde-rtakings (Fourth Lok Sabha). 

I. Total numb~r of recommendations 

n. Recommendations that have been accepted by 
Goveument (vide recommendations' at Sl. Nos. 
I to 17): 

Number 

Percentage to Total 

m: Recommendations which the Committee do not 
desire to PW'sue in view of Gove:rnment's 
reply 

IV. R~commendadons in respect of which final rep-
lies of Government have not been accepted 
by the Committee. 

V. Recommendations in respect of which final 
replies of Government are still awaitecJ. 

47 
GMGlPND-LSII-29t3(Ai)LS-3-J-70-I270. 

17 

17 

100% 

Nil 

Nil 

Nil 



SL 1'01_ of Aput 
~ SL Name of AaeDt ~ No. No. 

DBLHI 33- 0Dard Book &: StatioaelJ 68 
~. Sc:iDdia Houae, 

24- JUD Book . AacuI:I. Coo- II Oawnlht PIKe. New 
aaqht P_ New DelhI. ~I.· 

:1,. Sat NaralD &: SaaI, 3J41, 
Mohd. All HaIr. Mod 
Gate.~ 

3 34. PeopJn PubUabiq HOUle, 
RIDl JhaDai RoId. New 
DeIhL 
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z6. Atma Ram 51: Sana, Kuh· 9 H· Tbe UaIted Book A,eDry. II 
mere Gate. Delbi"". ... Amrit Kaur MIdIit. 

PIbIr Gal. NewDeJb1. 
27. J. M. JaiDa &: BIotben. II 

Mod Gate, DeIhL 36- HiDd Boot HoUle, la, 
'mpath. N"" DelhI. 

g, 
28. TheCeatral Newt ApocJ. IS .7. BootwcII. .. Smt N...,- ~ 23/tO. O:ImaIuBht PIKe. 

NewDeUU. "art Coloa:r. Kmp" .. 
CamP •. DelIii-g. 

29. The ~ Book Stan, 20 MANIPVR 
7-L. ~t CircuI, 
·New DelhI. ,8. Sbri N. CbIobe ~ 17 

N"'~RamIII 30. lAbbmt eoot State. 42. :13 ~ I AImen. 
Muaic:ipU. Martec. , • .,.lh. Imphll. 
New DeJbI. 

AGBNTS IN FOREIGN-
31. Babree "BIothen, III Lal- 27 COUNTRIBS 

&*ftl Market. DeIbIoo6. 19. The S~. Batab1Iab- , 59 
meot~ '!'be 

32. 'QUa Boot ~Cbap- 66 l!!C Ownmiuim oIlDdts 
parwaIa Kum. 8qb, Houle. AIdwJda. • 
N .. DeIIII. LONDON ".c.-a • 

. _-_._. 
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